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APPLICATION NO. 	106 	OF 199 g 

Applicant(s) 	& a -tV t 	 AmJ 

Respondent(s) 

Advodate for Applicant(s 	. 	- 

, 

Advocate for Respondent(s) i 
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VI 

bated . 

Learned counsel Mr N. Chanda for 

the applicant. Mr A.K. 	Choudhury, 

learned 	Addl. 	C.G.S.C. 	for 	the 

respondents. 

Mr A.K. Choudhury prays for time 

• for seeking instructions. Adjourned 

for consideration of admission to 

10.6.98. In the meantime the 

respondents shall keep the operation 

of the impugned order of transfer 

'issued under office order 

No.AND/NER/CL/117/98 	under letter 

No.AND/NER/CL/1921 	dated 5.5.98 in 

abeyance in so far as it relates to 

serial No.14, Tapu Paul and serial 

No.15, Narayan Paul. 

Me thb e r 

nkjn J 

27.5.98 



- 	 •I 

1 

10 	 'bn trie prayer of Ms J.D I Goswami, 

Iarna counseir for the app1iant, the 

case is adjourned tor consideation of 
( 

admission to 24.6.98. 
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24.6.98 

18.7.98 

- 	: 	( 	Member 

On the prayer of 14IS.A1i - on 

behalf of Mr A.K.Choudhury.leared Mdl. 

C.G.S.0 the case is adjoirned tLtii 
A.  

8.7.98 for admission. 

	

Member . 	o 
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___ t MazzaX 2al k** 

Mr A.K.Choudhury. learned M1 .C.o.s. 
C submits that videorder dated21.5.98 

in response to the representation of 

Narayan Pal his transfer  has been kept 

in abeyance till 31.10.98. 

He also submits that Tapu Pal 

already joined his post in compiLiance 

of the impugned transfer order on 26.5. 

1998 (Forenoon) according to the letter 

dated 25.5 .8 • Mr M.Chanda v  learred 

counsel for the applicanté submita that 

copy of the documents produced by Mr 

choudhury may be furnished to him and 

he also prays for two weeks time to 

receive instructions from the applicants 

Mr Chanda may peruse the documerts 

produced by Mr Choudhury. Prayer' for 

adjournment is allowed. 

List on 22.7.98 for considertion 

of admission. 

	

Meer 	-, 
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22 .7 .98 • Mr M.Chanda, learned counsel for the 

applicants submits that he has submitted 

a Misc.Petition. Mr A.K.Choudhury,lear-

ned AddX.C.G.S.0 prays for some time 
to receive instructions. 

List on 29 .7 .98 for admission. 

MeMber 

On the prayer of Hr .Sarma,learned 

counsel, on behalf of Mr M.Chanda the 

case is adjourned to 5.8.98 for admit 

ssion. 
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5.8.98 
	

On the prayer of Mr S.A1i,on behalf 
;(_ 	 of Mr AJZ.Choudhury,learned Mdl.c.c.S.c 

the case is adjourned to 12.8.98 for 

Jt) 
	 admission. 
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12-8-98 
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Mr.M.Chaflda learned counsel for 

the applicant submits that he may be 

1 allowed to withdraw the applicant with 
liberty to file fresh application. 

Heard Mr.A.K.Choudhury, learned 

iiddl,C.G.S.C. Prayer is allowed. 

Application is disposed of on withdrawal. 

Interim order dated 27-5-98 stands 

vacated. 

Member 
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